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. BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
| PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 71 OF 2026

IN THE MATTER OF:

GUNDUTT SHARMA .....APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. .....RESPONDENTS

RESPONSE ON BEHALF OF UTTAR PRADESH POLLUTION
CONTROL BOARD, RESPONDENT NO. 5

|, Rajendra Prasad, S/o. late Shri Vishnu Ram, aged about 58
years, Regional Officer, Uttar Pradesh Pollution Control Board,
Meerut, U.P. at present at New Delhi do hereby solemnly affirm

and declare as under:

1. That | in the abovenoted capacity, am well conversant with

the facts and records of the present case and being
authorized by U.P. Pollution Control Board, hence am

competent to swear this affidavit.

2. That the abovenoted Original Application has been
registered on the basis of letter petition sent by the Applicant
which came up for hearing on 06.02.2026 when this Hon’ble
Tribunal has issued notice to No. 1. State of Uttar Pradesh

through Principal Secretary, Environment, Forest and

.



Climate change, Government of U.P., 2. District Magistrate,
Baghpat, 3. Chief Development Officer, Baghpat, 4. Gram
Panchayat, Rasulpur Dhaudi through Gram Pradhan and 5.
Uttar Pradesh Pollution Control, Board (UPPCB) through

Member Secretary and called for the response.

That in compliance of the said order present response is

being filed.

That the U.P. Pollution Control Board has inspected the
village Rasoolpur, Dhokadi, Block Jani, District Meerut on
23.02.2026 and 17.03.2026. It has been found that from the
abadi of the said village the sewage which is generated, is
discharged through a pucca drain constructed by the Gram
Panchayat for some distance and thereafter it is flowing
through kachcha drain in the North-West direction outside
the village. After about 700 meters it is stagnating in the
agricultural field and it is possible that during the rainy

reason it may go to Hindon river which is 600 meters.

That there is no facility of treatment of this domestic waste
in the village. There are some dairies in the village and its

sewage is also discharge in the said drain.

That in the South-West of Mantor road, at a distance of about
950 to 1000 meters storm water drain is flowing which after
crossing Mantor road, meets river Hindon after about 150
meters.

v
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10.

That the sample of the effluent has been collected by the
Regional Office and on analysis the pollutants have been
found as SS-2124 mg/l, BOD-524 mgl/l, COD-1432 mgll,
Total Coliform-270000 MPN/100ml, Fecal Coliform-170000

MPN/100 ml which is not as per the norms.

That there is no provision for treatment of domestic waste
discharged from the village. True copy of inspection report
dated 28.03.2026 in respect of inspection done on

17.03.2026 is being enclosed herewith and marked as

Annexure-1.

That the photographs taken during inspection on 23.02.2026

are enclosed as Annexure-2.

A copy of letter dated 11.03.2026 issued by the U.P.
Pollution Control Board to Block Development Officer, Block

Jani, District Meerut is being enclosed herewith and marked

as Annexure-3.

That it is very humbly submitted that in the present case
response on behalf of District Magistrate, Meerut and Chief
Development Officer, Meerut is necessary as his village is in

District Meerut and not in Baghpat.

The above facts are being placed for kind consideration of this

Hon’ble Tribunal.

0
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VERIFICATION:
Verified at Lucknow on this the —7thday of April, 2026 that the

contents of above affidavit are true and correct to my knowledge

based on records and information received and believed to be true,

no part of it is false and nothing material has been concealed

o

DEPONENT

therefrom.
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"'""_. REGIONAL LABORATORY MEERUT
UTTAR PRADESH POLLUTION CONTROL BOARD
Pocket-T, C-3/2, Pallav Puram, Phase-II, Modi Puram, Mecrut

TEST REPORT: WATER LABORATORY(SURFACE WATER)

Ref no-36112667/Meerut/2026 Datc:11/03/2026
1- Sample Location: Rasoolpur Dhaulari Drain

2- District: Meerut

3- Address: Village Rasoolpur Dhaulari

4- Sample Source: Drain

5- Type of sample : Surface Water

Sample Collected By : Yogesh Mishra AEE & Harsh Vardhan MTS

7- Odour : Foul

8- Quantity and Packing : 2 -L Plastic Jerican, 1-MPN bottle

9- Date of Sample Collection : 23/02/2026

10- Analysis Indented by : RO Mcerut

11- Date of sample receipt in Lab : 23/02/2026

12- Period of Analysis : From : 23/02/2026, To : 28/02/2026

13- ULR Number : -

ampling Plan/Ref. No. : UPPCB/RL/MRT/PR/7.4.3

s Method Ref. : APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Prescrvation of Samples.

=)
1

l,‘ TN \.4,\ Parameter Unit Results Detection Range
RIS S ioia ,m,,qﬂﬁs °C APHA24th Ed.4500-B: 2023 . 8.56 02-12
0N 2 b ,e G‘ 'our, APHA 24th Ed. 2120B: 2023 Hazen 150 5-10000 Hazcen
NS, N
\'&,, 44 f:sﬁf‘s #-nded Solids , APHA 24th Ed. 2540 D mg/l 2124.0 5.0 -10000 mg/I
g tal Suspended Sollds dricd at 103-105 °C
iz 2023
4 Total Coliform, APHA 9221 B 24th Ed. : 2023 MPN/100 ml 270000 <1.8 MPN/100 ml &
above
5 Fecal Coliform, APHA 9221 E 24th Ed. : 2023 MPN/100 ml 170000 <].8§ MPN/100 ml &
above
BOD, 3 days at 27 °C IS 3025 (Part 44): 1993 mg/I 524.0 . 1.0 -1000 mg/!
COD, APHA 24th Ed. 5220 B Open Reflux mg/l. 1432.0 4.0 -1000 mg/I
Method 2023

*Non-NABL Parameters.

Note © | The results in the Test Report relate only 1o the items tested: 2. The report shall not be reprochuced-2xcept i full, without the written permission of laboratory 3 The festieport pertaios o the sample ax

received in Lab.

Remark:* - NA

Analysed by
[Akhilesh Kumar Gautam(JRI)|

Authorized by
Digitally signed by
RAJ EN DR RAJENDRA PRASAD
Rajendra Prasad (RO) A PRASAD Date: 2026.03.11

16:46:42 +05'30°
Regional Officer
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Water Quality Criteria

Designated-Best-Use

Class of water

Criteria

[rrigation, Industrial Cooling,Controlled Waste
disposal

Drinking Water Source without conventional A Total Coliforms Organism Ml’6x\l/|00mI shall be 50 or less
> s . pH between 6.5 and 8.5
treatment but after disinfection Dissolved Oxygen 6mg/l or more
Biochemical Oxygen Demand 5 days 20 °C 2mg/| or less
utdoor bathing (Organised B Total Coliforms Organism MPN/100ml shall be 500 or less pt!
Outdoor bathing (Org ) between 6.5 and 8.5 Dissolved Oxygen Smg/l or more
Biochemical Oxygen Demand § days 20 °C 3mg/! or less
Drinking water source after conventional C Total coliforms Organism MPN/100ml shall be S000 or less
e . pH between 6 to 9 Dissolved Oxygen dmg/l or more
treatment and disinfection Biochemical Oxygen Demand 5 days 20 °C 3mg/l or less
Propngalion of Wild life and Fisheries D pH between 6.5 to 8.5 Dissolved Oxygen 4mg/l or more
Free Ammonia (as N) 1.2 mg/l or less
E pH between 6.0 to 8.5

Electrical Conductivity at 25 °C micro mhos/cm Max.2250
Sodium absorption Ratio Max. 26
Boron Max. 2mg/|

Source: http://www.cpcb.nic.in/wqstandards/
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' BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
o OANo 712026 . |
Al /OANG. T T TR

Inre:

Gundutt IAppeliants/
. Petitioner/Complainant
VERSUS | Co
of UP. SRR Y. g ey L Defendant/Respondent/
f ' ’ ' Accused

ENOW ALL 1o - whom-. these present  shall  come  that = I/We

Aoy Komay ch o\uLL-egm the above named Layw oflycan
do'her‘;::;i appoint (herein after called th advocate/s) to be my/our Advocate in the above

noted case & authorize :-
Mr.Pradeep Misra, Mr. Daleep Dhyani, Advecates,
138, New Lawyers Chamber, Supreme Court of India, .
- New Delhj, Ph. :011-23070011, Mob. 9810252518, 9811070721
To act, appear and plead in the above-noted case in-this Court or in any other Court.in which
" the same may be tried or heard and also in the appellate Court including High Court subject to
" payment of fees separately for each Coutt by me/ us, . ‘ , o
“To sign, file verify and present ‘pleadings, appels cross objections or petitions for execution
. Ieview, revision; withdrawal, compromise or other petitions or affidavits or other documents
2s may be deemed necessary or proper for the prosecution of the said case in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party.
- To withdraw or compromise the said case or submit to arbitration any differences or disputes
‘that may arise touching or in any manner relating to the said case,
~To take execution proceedings. . ,
To deposit, draw and. receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of

the prosecution of the said case.

To appoint-and instruct any other Legal Practitioner, authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think it to do so and to
sign the Power of Attorney on my/our behalf, ' : '

AND VWe the undersigned do hereby agree to ratify and-confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts; as if done by me/iss to all intents
and purposes. ’ .
AND I/We undertake that I / we or my /our duly authorized agent would appear in the Court
on all hearings and will inform the Advocates for appearance when'the case is called.

AND I'/we undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case: The adjournment costs- whenever ordered by the Court shall be
- of the Advocate which he shall receive and retain himself, B

AND T/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw
- from the prosecution of the said case until the same is paid up. The fee settled is only for the
above case and above Court. I/We hereby agree that once the fee is paid. Twe will not be
entitled for the refund of the same in any case whatsoever. If the case lasts for more than three
years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for

every addition three years or part thereof.

IN WITNESS WHEREOT I/We do hereunto set my /our hf;md to these presents the contents
of which have been understood by me/us on this . dayof 4

(bject to the terms of fees.

{ .

/ . : : -

: U : @ﬂh/

(PRADEEP MISRAYDALEEP DHY AND ‘ Client

Advocate : Anuj Kumar Chaubey
Law Officer-1

U.P. Pollution Control Board

Lucknow

2607299
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